IN THE CENTRAL 2D MINISTRATIVE TRIBUN AL
CUTTACK BENCH sCUI'T ACK,

ORIGINAL APPLICATON NO, 264 OF 1993,

Cuttack this the 22nd day of October, 1998,

Raoimdra Kumar Hotta,

os e Applicant,
vrs.
Unim of India and Others, - Respondents,

(For instructions)

1s whether it oe referred to the reporters Or not? YJV)
2. Wi€ther itoe circulated to al]l the Benches of the

Central administrative Triounal,®r not 2, m

(G, NARASI MiAM (SOMVATH 80 i
ME ‘BER(J UDICI AL) . VICE-CHAR@AN ) 4&



CENTRAL ADMINISTRATIVE TRIBUNAL
CUTT ACK BENCHsCUITACK.

ORIGINAL APPLICATICN NO, 264 Of 1998,
cuttack this the 22nd day of OCtoper, 199,
C OR A Mg~
THE HONOURAS3LE MR, SOMNATH 80, VICE~-CHAIRMAN:
AND
THE HONOURABLE MR. G, NARASI.HAM, MEMBER(JUDICIAL),

o e @

Ranindra Kumar Hotta, aged apout 27 years,
S/o,pravakar Hotta, Village-3.N.Pur,
F.S. Purustaupur,Dist, Ganjam, . Applic ant,

By Legal Practitioner :- M/s,Mira Chose,P.K.Tripathy,
T.K, Mohanty, M S, Ghose, M, Azad,
avccates,
- Ve rsug=-
1. Union of India represented through
the Postmaste r Ene ral,Departrent
of posts India,P.M G, Sguare,
Bhubaneswar,

2. Senior Superintendent of post Offices
Be rhampur (Ganjan) pivision, Ganjam,

3. Divisional Superintendent of post India,
Berhampur Division, 3e thampur Ganjau.

& J‘m " .+« Respondents,
By legal Practitioner Mr, B,K.Nayak,learned additional

standing Counsel (Central),
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MR, SOMVATH $0M VICE=CHAIRMAN ;=

In this Original Application, the applicant has

prayed for a declaration that refusal to cocider the

‘candidature of the petitioner for the post Of E.D.3.P. M

of Bedha Nalinakhyapur 3ranch post Office on the ground
that hies name has not been spomsored by the Employment
Evchange 1is illegal, There is also a prayer for a direction
to the Ophosite parties to consider the candidature of

the petitioner and to appointihim in the post of E.D.B.P. M
Bedha Nalinakhyapur, On the date of admigsion of the
application, on 18,5,1993, it was ordered that pendency

of this Original Application, shall not de a par on the
Departmental Authorities to consider the ¢ ase of the
petitioner to the post of B.D.3.P. M Nedha Nalinakhyapur,
In the counter filed by the Departmental Resp ondents,

it has peen stated that as per the directicn of the
Triobunal, the candidature of the applicant was conside red
for the abowe post of EDBPM and he was selected for the
post amd he has already joined on 29,8,1998,In view Of this

the 0. A, has.pecome infructuous,

2. We have heard Shri W, S, Ghosh learned counsel

for the petitioner amd Shri 3.K.Nayak leamed additional

Stamding Counsel appe aring for the Respondents,
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3. In view of the averments made in the counter,
we hold that the applicabion has pecome infructuous

and is dicposed Of accordingly. No costs,
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